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IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION 1345 OF 2024 

 

IN THE MATTER OF:  

ANEES ALI                 …APPLICANTS  

VERSUS  

STATE OF UTTAR PRADESH      …RESPONDENTS 

 

REPLY ON BEHALF OF THE MEMBER SECRETARY RESPONDENT 

NO.3 SEIAA AND SEAC, UTTAR PRADESH ALONGWITH THE 

SUPPORTING AFFIDAVIT. 

 

MOST RESPECTFULLY SHOWETH 

That the answering Respondent deny each and every statement, contention, 

submission, allegation, and/or averment made by the Appellant in the 

complaint, which is contrary to or inconsistent with the present reply or the 

records of the case. It is categorically stated that all such statements, 

submissions, or averments made by the Appellant that are inconsistent with 

what is submitted in this reply are denied in totality, except those which are 

specifically and expressly admitted hereinafter. Furthermore, it is submitted that 

any omission to deny any of the averments made by the Appellant should not be 

construed as an admission on the part of the answering Respondents, and no 

adverse inference should be drawn from such omissions. 

 

PRELIMINARY SUBMISSIONS 

1. That as per para 4.1.1(a) of Enforcement and Monitoring Guidelines for sand 

mining 2020:- “DSR for sand mining shall be prepared before auction/e-

auction/grant of mining lease/LoI by Mining department”. 
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2. That it becomes necessary to mention here that Mining lease in the District are 

granted by District Administration, for which prior environmental clearance is a 

prerequisite in cases where grant of new leases or renewal of leases have been 

undertaken after 14/09/2006, i.e. date of issuance is EIA notification, 2006. 

 

3. That clarification was sought from MoEFCC, GoI vide letter dated 16.11.2023 

in this regard.Copy of Concerned letter dated 16.11.2023 is being filed herewith 

and marked as Annexure no.01. 

 

4. That MoEFCC, GoI has clarified vide letter dated 04.12.2023 and mentioned 

that:- 

2. The matter has been examined in the Ministry. In this context, it 

is informed that, as per Ministry’s notification dated 25/07/2018, 

the DSR is prepared by the District Authorities and it should be 

in sync with Sustainable Sand Management Guidelines 2016 & 

enforcement and Monitoring Guidelines for sand mining 2020. 

 

3. Further, the Hon’ble NGT vide its order dated 29/09/2022 in OA 

No. 34 of 2022 titled Subhash Bhai Ishwar Bhai Parmar Vs. State 

of Gujarat & Ors. observed that they would like to follow the 

principle laid doen by the Hon’ble Supreme Court in order dated 

10/11/2021 in Civil Appeal Nos. 3661-3662 of 2020 titled State 

of Bihar V/s Pawan Kumar. The above referred order of Hon’ble 

SC mandates submission of DSR to State Expert Appraisal 

Committee (SEAC) for examination and evaluation and State 

Environment Impact Assessment Authority (SEIAA) for approval.  

Copy of Concerned MoEFCC, GoI letter dated 04.12.2023 is being filed 

herewith and marked as Annexure no.02. 
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Reply on Merits: 

 

1. Further, a Joint Meeting of State Environment Impact Assessment Authority 

(SEIAA) & State Expert Appraisal Committees (SEAC-1 & SEAC-2) was held 

on 02.02.2024. Wherein, “the SEIAA and SEAC jointly discussed the matter 

and formulated detailed Standard Operating Procedure (SOP) regarding 

preparation and modification of DSR.Copy of Concerned Minutes of Meeting 

dated 02.02.2024 is being filed herewith and marked as Annexure no.03. 

 

2. That the DSR of District Saharanpur was considered in Joint Meeting of State 

Expert Appraisal Committee (SEAC-1 & 2) on 03.05.2024 wherein Joint 

committee discussed the matter and recommended to approve the DSR.  

 

3. Thereafter the DSR was considered in 814th SEIAA Meeting, dated 24.05.2024 

wherein, SEIAA agreed with the recommendations of the SEAC to approve the 

DSR of District Saharanpur. 

 

4. That further, MS, SEIAA, vide letter no. 159/Parya./DSR/ Saharanpur /2024 

dated 07.06.2024 sent a letter to Director, Directorate of Geology and Mining, 

UP regarding the approval of DSR of District Saharanpur. Concerned copy of 

letter dated 07.06.2024 is being filed herewith and marked as Annexure no.04. 

 

5. That as mandate of auction/e-auction/grant of mining lease/LoI is of Mining 

department, It becomes necessary to mention here that Mining lease in the 

District are granted by District Administration, for which prior environmental 

clearance is a prerequisite in cases where grant of new leases or renewal of 

leases have been undertaken after 14/09/2006, i.e. date of issuance is EIA 

notification, 2006.  
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6. That in light of the above, the DSR for District Saharanpur have been approved 

following a uniform procedure whereby draft DSR is placed before SEAC for 

scrutiny and thereafter before SEIAA for final ratification. 

 

7. That with respect to the impugned e-tender notice for District Saharanpur, it is 

humbly submitted that even if such notice was issued prior to the formal 

communication of the approved DSR, no mining operation can lawfully 

commence without due compliance with the EIA Notification, 2006 (as 

amended), which requires prior Environmental Clearance for any permissible 

activity. 

 

8. That the contention of the Applicant that no valid DSR existed for District 

Saharanpur is therefore erroneous. The DSR has been duly prepared, examined 

by SEAC, and approved by SEIAA in its 814th Meeting. Mere issuance of an e-

tender does not dispense with the requirement of obtaining EC, nor does it 

legitimize mining activity in the absence of such clearance. 

 

9. That the answering Respondents reaffirm their commitment to ensuring strict 

adherence to the EIA Notification, 2006 (as amended), the Sustainable Sand 

Management Guidelines, 2016, and the Enforcement and Monitoring Guidelines 

for Sand Mining, 2020. No leaseholder or project proponent shall be allowed to 

commence mining unless all statutory and procedural prerequisites, including 

prior EC, are fulfilled. 

 

10. That in view of the foregoing, the Original Application, to the extent it 

challenges the e-tender notice on the basis of an allegedly non-existent DSR for 

District Saharanpur, is devoid of merit and warrants dismissal. 

 

11. That the answering Respondents, therefore, humbly pray that this Hon’ble 

Tribunal may be pleased to note the valid approval of the DSR for District 
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Saharanpur and dismiss the Original Application accordingly, while permitting 

the answering Respondents to continue enforcing environmental norms in line 

with the EIA Notification, 2006 (as amended), and the relevant guidelines. 

 

12. That as per para 4.1.1(a) of Enforcement and Monitoring Guidelines for sand 

mining 2020:- “DSR for sand mining shall be prepared before auction/e-

auction/grant of mining lease/LoI by Mining department”. 

 

13. That it becomes necessary to mention here that Mining lease in the District are 

granted by District Administration, for which prior environmental clearance is a 

prerequisite in cases where grant of new leases or renewal of leases have been 

undertaken after 14/09/2006, i.e. date of issuance is EIA notification, 2006.  

 

14. In view of the above, it is respectfully submitted that the DSR for District 

Saharanpur has been duly prepared, examined by SEAC, and approved by 

SEIAA in its 814th meeting dated 24.05.2024, in compliance with all applicable 

guidelines and the EIA Notification, 2006 (as amended). Hence, the challenge 

raised in the Original Application regarding the absence of an approved DSR is 

misconceived and liable to be dismissed. 

Through 

 
Date: 27.05.2025                        

Place: New Delhi 

PRIYANKA SWAMI 

ADVOCATE 

STANDING COUNSEL FOR SEIAA UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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(સાશાય તિવાર)

निदेशक / सदस्य सचिव

३०आई०ए० आधसूचना, 2006 के प्राविधाना का दृष्टिगत रखते हुए जिला सवक्षण रिपीट (DSR)
अनुमोदन के सक्षम स्तर के संबंध में मार्गदर्शन प्रदान करने का कष्ट करें।

संलग्न यथोक्त।

पत्रांक: /सिविल अपील सं0-6463/2021, तददिनांक
प्रतिलिपिः निम्नलिखित को सूचनार्थ एवं आवश्यक कार्यावही हेतु प्रेषित है।

भवदीय,

(आशीष तिवारी)
निदेशक/ सदस्य सचिव

1. अपर मुख्य सचिव, पर्यावरण, वन एवं जलवायु परिवर्तन अनुभाग-7, उ०प्र० शासन, लखनऊ।
2. निदेशक, भूतत्व एवं खनिकर्म निदेशालय, उ०प्र० लखनऊ

of January 2020 should be followed:

4- पर्यावरण, वन एवं जलवायु परिवर्तन मंत्रालय भारत सरकार नई दिल्ली द्वारा निर्गत दिशा-निर्देश
"Enforcement and Monitoring Guidelines for Sand Mining 2020 के पैरा 4.1.1 (a)में निम्नवत्
उल्लेखित हैं:-

"District Survey Report for sand mining shall be prepared before the auction/e-auction/grant of
the mining lease/Letter of Intent (Lol) by Mining department or department dealing the mining
activity in respective states."

5- उपरोक्त से स्पष्ट है कि "Enforcement and Monitoring Guidelines for Sand Mining" 2020 के

प्राविधानों के अनुसार जिला सर्वेक्षण रिपोर्ट (DSR) खनन विभाग द्वारा तैयार की जायेगी, परन्तु उसके
अनुमोदन हेतु सक्षम स्तर के संबंध में ई०आई०ए० अधिसूचना में कोई प्राविधान न होने के कारण उक्त
मा० न्यायालय / मा० एन०जी०टी० के आदेशों के दृष्टिगत संशय की स्थिति उत्पन्न हो गयी है।

अतः अनुरोध है कि जिला सर्वेक्षण रिपोर्ट (DSR) खनन विभाग द्वारा ही तैयार की जायेगी, की
पुष्टि करने का कष्ट करें तथा मा० उच्चतम न्यायालय, नई दिल्ली द्वारा बिहार स्टेट के संदर्भ में पारित

आदेश दिनांक 10-11-2021 एवं पर्यावरण, वन एवं जलवायु परिवर्तन मंत्रालय, भारत सरकार द्वारा निर्गत

committees consisting of the Sub-Divisional Magistrate, Officers from Irrigation Department, State
Pollution Control Board or Committee, Forest Department, Geological or mining officer. The same

shall be prepared by undertaking site visits and also by using modern technology. The said draft
DSRS shall be prepared within a period of 3 6 weeks from the date of this order. After the draft
DSRs are prepared, the District Magistrate of the concerned District shall forward the same for
examination and evaluation by the SEAC. The same shall be examined by the SEAC within a period
of 6 weeks and its report shall be forwarded to the SEIAA within the aforesaid period of 6 weeks

from the receipt ofit. The SEIAA will thereafter consider the grant of approval to such DSRs within
a period of 6 weeks from the receipt thereon;

(ii) Needless to state that while preparing DSRs and the appraisal thereof by SEAC and SEIAA, it
should be ensured that a strict adherence to the procedure and parameters laid down in the policy
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details of previous E.C. should also be submitted by Mining Department.

(Shri Sanjeev Kumar Singh)
Member Secretary, SEIAA

(Shri Ashish Tiwari)

Member Secretary, SEAC-1&2

Agenda-2 - Regarding grant of Standard-TOR as per MoEF&CC O.M. dated 6-May-2022

1. It was deliberated that Standard-TOR issued by MoEF&CC can be issued by MS-SEAC

adding some additional conditions approved by SEIAA/SEAC, on the basis of experience

gained in past 1 to 2 years.

2. In case of Mining of Minor Mineral Projects, the Standard-TOR can be granted on case to

case basis, as per MoEFCC circular F. No. IA3-22/15/2022-IA-3 dated 06.05.2022 Mining
Department, UP will certify whether the case under consideration is a green field project

or a brown field project. If the case under consideration is a brown field project then
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a
t
i
o
n
 

P
a
t
t
e
r
n
 

i
n
 

the 
District:
 

Forest,
A
g

Mining
 

e
t
c
.

a
t
e
r
 

a
n
d 
G
r
o
u
n
d
 

W
a
t
e
r
 

s
c
e
n
a
r
i
o
 

o
f
 t
h
e 
district

P
r
o
c
e
d
u
r
e
 

f
o
r 
P
r
e
p
а
т

SL. 
N
o

D
e
t
a
i
l
s

/
S
t
e
p

F
o
r
m
a
t
i
o
n
 

o
f
 S
u
b
-
I

M
a
g
i
s
t
r
a
t
e
 

c
o
m
p
r
i
s

D
e
p
a
r
t
m
e
n
t
,
 

S
t
a
t
e

Department,
 

Geolog

2

R
e
f
e
r
e
n
c
e
 

-
P
a
r
a
 

1-

i
n
 
Civil
 

Appeal
 

-
3

O
t
h
e
r
s
 

Vs. 
P
a
w
a
n

P
r
e
p
a
r
a
t
i
o
n
 

o
f
 
D
:

prepared
 

in
 l
i
n
e
 

w
i
t

d
a
t
e
d
 

25-July-2018

• 
C
o
n
t
e
n
t
s
 

o
f
 R
e
r

1
.

 
I
n
t
r
o
d
u
c
t
i
a

2
.

 
O
v
e
r
v
i
e
w

w
o
r
k
i
n
g
,
 

p
r
e
-

3
.

 
G
e
n
e
r
a
l
 

P
r

4. 
G
e
o
l
o
g
y
 

of

5. 
D
r
a
i
n
a
g
e
 

o

6.
 
L
a
n
d
 

Uti

Horticultural.

7
.

 
S
u
r
f
a
c
e
 

W
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.

 Ra
in
fa
ll o

f
 
t
h
e 

di
st
ri
ct a

n
d 
c
l
i
m
a
t

9
.
 

de
ta
il
s o

f 
t
h
e 
m
i
n
i
n
g l

ea
se
s i

n

f
o
r
m
a
t
:
-

a) 
Sl

. 
N
o
.

b
)
 
N
a
m
e o

f
 
t
h
e 
M
i
n
e
r
a
l

c) 
N
a
m
e o

f
 
t
h
e 
L
e
s
s
e
e

d)
 Add

r
e
s
s &C

o
n
t
a
c
t No

. 
o
f 
L
e
s
s
e
e

e)
 Mi

n
i
n
g le

a
s
e 
G
r
a
n
t 
O
r
d
e
r N

o
. 
&

f) 
A
r
e
a 
o
f
 
M
i
n
i
n
g l

e
a
s
e 
(h
a)

g
)
 

Pe
ri
od 

o
f
 

Mi
ni

ng
 le

a
s
e 
(I

ni
ti

al
)-

-
h
)
 

P
e
r
i
o
d o

f
 Mi
n
i
n
g le

a
s
e 
(
1
s
t
/
2
n
d

i) 
D
a
t
e 
o
f

 co
m
m
e
n
c
e
m
e
n
t of Min

i
n

j) 
S
t
a
t
u
s

 (Wor
k
i
n
g
/
N
o
n
-
W
o
r
k
i
n
g
/
T

k
)

 Cap
ti
ve
/N
on
-C
ap
ti
ve
)

1)
 Ob
t
a
i
n
e
d En

v
i
r
o
n
m
e
n
t
a
l Clear

a

w
i
t
h 
d
a
t
e 
o
f 
g
r
a
n
t o

f 
E
С
.

m
) 
L
o
c
a
t
i
o
n of 

t
h
e 
M
i
n
i
n
g le

a
s
e 
(
L
a

n
) 
M
e
t
h
o
d o

f
 
M
i
n
i
n
g (

O
p
e
n
c
a
s
t
/
U
n

10
. 
De
ta
il
s o

f
 Roy

a
l
t
y or

 Re
v
e
n
u
e r

1
1
. 
D
e
t
a
i
l
s of

 Pro
d
u
c
t
i
o
n of M

i
n
o
r

1
2
. 
M
i
n
e
r
a
l M

a
p 

o
f
 
t
h
e 
Di
st
ri
ct

i
c

 co
n
d
i
t
i
o
n

h
a
v
i
n
g

t
h
e 

D
i
s
t
r
i
c
t as 

p
e
r 

th
e

 fol
lo

wi
ng

E
n
v
i
r
c

M
i
n
i
n
g

•
 

It
 
w
i
l

S
D
C
/

pr
im

ar
dr

af
ti

n

A
n
n
e
x

d
a
t
e

p
r
e
s
e
n

a
n
d 
D
e

[
F
r
o
m t

il
l
 

To
]

W
h
e
n
e

..
.r
en
ew
al
) -[F

r
o
m t

il
l
 

To
]

id
en

ti
f

g
O
p
e
r
a
t
i
o
n

t
h
e 
S
L

e
m
p
. 
W
o
r
k
i
n
g fo

r
 

di
sp
at
ch e

tc
.)

t
h
e 
e
n
t

t
h
e 
b
a

n
c
e 

(Y
es

/N
o)

, If 
Y
e
s 

L
e
t
t
e
r N

o
va

li
di

t

D
S
R

at
it

ud
e &

Lo
ng
it
ud
e)

t
h
e 
or
i

de
rg

ro
un

d)
T
h
e

up
da
te

ec
ei

ve
d in 

la
st 

t
h
r
e
e 
y
e
a
r
s

M
i
n
e
r
a
l in 

la
st 

t
h
r
e
e 
y
e
a
r
s

D
S
R

p
r
i
m
a
r

co
ll

ec
t

d
o
n
e

d
o
m
a
i
n
 ex

pe
rt

is
e
 in

n
m
e
n
t
/
 Ge

ol
og
y
 and

b
e 

t
h
e

 resp
on

si
bi

li
ty
 of

ir
ed
 a

g
e
n
c
y
 to
 

co
ll
ec
t

y 
a
n
d 
s
e
c
o
n
d
a
r
y dat

a, 
D
S
R

g
 
w
i
t
h
 A

n
n
e
x
u
r
e
-
I
 to

u
r
e
-
V
I
I
 and
 c

o
n
d
u
c
t

t
a
t
i
o
n b

ef
or

e S
E
A
C
/
S
E
I
A
A

G
M
.

e
v
e
r
 a
 
n
e
w
 l

e
a
s
e
 is

e
d 

fo
r 
ad
di
ng
 in 

t
h
e 
D
S
R
,

C/
hi

re
d ag

e
n
c
y w

il
l 
fo
ll
ow

i
r
e

 pro
c
e
d
u
r
e eve

r
y t

i
m
e o

n

s
i
s 
o
f 

ex
is
ti
ng
 D

S
R
. 
T
h
e

y 
o
f

 am
e
n
d
e
d
 or 

m
o
d
i
f
i
e
d

vi
ll 

b
e 

u
p
t
o 
t
h
e 
v
a
l
i
d
i
t
y of

gi
na

l 
D
S
R
.

S
D
C
/
h
i
r
e
d
 agen

c
y
 wi

ll

t
h
e
 
d
a
t
a
 i

n 
t
h
e 

r
e
v
i
s
e
d

w
i
t
h
 r

e
f
e
r
e
n
c
e
 to  

t
h
e

y
 
D
S
R
. 

Sp
ec

ia
l f

o
c
u
s
 on

i
o
n 

o
f
 

la
te

st
 d

a
t
a 

wi
ll
 
b
e

w.
r.

t.
 l

a
n
d
 u

s
e
 

pa
tt

er
n,

Pa
ge 

4
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river

(if

data

rally

u
s
e
d

o
p
e
r

c
a
s
e

cted,

S
o
f

a
n
do
f

t
h
e

sured

ecific

h
i
c
h

afety
l
i
n
e
s

b
e

D
S
R

neral

e
d
 
i
n

of
 1
1

n
g 
w
i
t
h
 

its

r
s

ming 
l
e
a
s
e
s

de)

1,
 
Flora
 

&

wity

rainfall,
 

I
M
D
 

data,

g
e
o
m
e
t
r
y
,
 

updated
 

geology

any),
 

w
a
t
e
r
 

table,
 

population

e
t
c
.
 

a
s 
s
u
c
h
 

p
a
r
a
m
e
t
e
r
s
 

g
e
n
e

c
h
a
n
g
e
 

i
n
 e
v
e
r
y
 

5
y
e
a
r
s
.

T
h
e 
s
o
u
r
c
e
 

o
f

 
s
e
c
o
n
d
a
r
y
 

d
a
t
a

in
 
D
S
R
 

s
h
o
u
l
d
 

h
a
v
e
 

p

citation
 

r
e
f
e
r
e
n
c
e
 

a
n
d 

in

primary
 

d
a
t
a
 

h
a
s 
b
e
e
n
 

colle

t
h
e
n
 

t
h
e 
n
a
m
e
 

a
n
d 

detail

experts
 

i
n
v
o
l
v
e
d
 

in 
collection

synthesis
 

a
n
d 

interpretation

d
a
t
a
 

w
i
l
l
 

b
e

 
m
e
n
t
i
o
n
e
d
 

i
n

D
S
R
.

It 
s
h
o
u
l
d
 

b
e

 
specifically
 

e
n
s

that 
D
S
R
 

is
 t
h
e 

district
 

s
p
e

e
n
v
i
r
o
n
m
e
n
t
a
l
 

d
o
c
u
m
e
n
t
 

i
n
 
w

all 
t
h
e

 
e
n
v
i
r
o
n
m
e
n
t
a
l
 

a
n
d 

s

p
a
r
a
m
e
t
e
r
s
 

a
s 

p
e
r 

the 
guide

a
n
d 

notifications
 

s
h
o
u
l
d

c
o
v
e
r
e
d
 

a
n
d 

reflected
 

i
n
 t
h
e

d
o
c
u
m
e
n
t
.

F
o
r 
this 

a 
district
 

specific
 

m
i

r
e
s
o
u
r
c
e
 

m
a
p 

shall
 

b
e
 
p
r
e
p
a
r

P
a
g
e

t
e
r 
o
f
 Intent
 

(LOI)
 

H
o
l
d
e
r
s
 

in
 the 

District
 

a
l
o

r
 t
h
e 
following
 

f
o
r
m
a
t
 

:
-

meral
 

R
e
s
e
r
v
e
 

available
 

in
 t
h
e 
District.

n
e

 
M
i
n
e
r
a
l

m
e 
L
e
s
s
e
е

C
o
n
t
a
c
t
 

N
o
. 
o
f
 L
e
t
t
e
r
 

o
f
 
Intent
 

H
o
l
d
e
r

t
e
n
t
 

G
r
a
n
t
 

O
r
d
e
r
 

N
o
.
&
 

d
a
t
e

n
i
n
g
 

l
e
a
s
e
 

t
o
 
b
e
 allotted

L
o
l

ve/Non-Captive)

t
h
e 
M
i
n
i
n
g
 

l
e
a
s
e
 

(Latitude
 

& 
L
o
n
g
i
t
u
d
e
)

G
r
a
d
e
 

o
f

 
M
i
n
e
r
a
l
 

available
 

in
 t
h
e 

District

ineral

a
n
d 
Supply
 

o
f
 t
h
e 
M
i
n
e
r
a
l
 

i
n
 t
h
e 

last 
t
h
r
e
e
 

y
e
a

a
s
e
s
 

m
a
r
k
e
d
 

o
n 
t
h
e 
m
a
p
 

o
f
 t
h
e 

district

f
t
h
e 
a
r
e
a
 

o
f
 
w
h
e
r
e
 

t
h
e
r
e
 

is
 
a 
c
l
u
s
t
e
r
 

o
f
 
m
i
n

o
f
 m
i
n
i
n
g
 

leases,
 

l
o
c
a
t
i
o
n
 

(latitude
 

a
n
d 

longitu

E
c
o
-
S
e
n
s
i
t
i
v
e
 

A
r
e
a
,
 

if
 a
n
y
,
 

in
 t
h
e 
District

n
 t
h
e

 
E
n
v
i
r
o
n
m
e
n
t
 

(Air,
 

W
a
t
e
r
,
 

Noise,
 

S
o
i

s
e
,

 
agriculture,
 

forest
 

etc.)
 

d
u
e 
t
o
 m
i
n
i
n
g
 

acti

13. 
list 

o
f
 L
e
t

validity
 

a
s 
p
e

1
4
. 
T
o
t
a
l
 

M
i
r

a)
 Sl. 

N
o
.

b)
 N
a
m
e
 

o
f
 th

c)
 N
a
m
e
 

o
f
 t
h

d
)

 
A
d
d
r
e
s
s
 

&

e)
 L
e
t
t
e
r
 

o
f
 I
n

f)
 A
r
e
a
 

o
f
 M
i

g
)

 
Validity
 

o
f

h)
 U
s
e
 

(Capti

i)
L
o
c
a
t
i
o
n
 

o

1
5
. 
Quality/

16. 
U
s
e 

o
f
 M

17. 
D
e
m
a
n
d

1
8
. 
M
i
n
i
n
g
 

l
e

1
9
. 

Details
 

o

viz. 
n
u
m
b
e
r

2
0
. 
Details
 

o
f

21. 
I
m
p
a
c
t
 

a

F
a
u
n
a
,
 

l
a
n
d
 

u
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22
. 

R
e
m
e
d
i
a
l Me

a
s
u
r
e
s
 to 

m
i
t
i
g
a

E
n
v
i
r
o
n
m
e
n
t

2
3
.
 
R
e
c
l
a
m
a
t
i
o
n
 of M

i
n
e
d
 ou

im
pl

em
en

te
d in th

e 
di

st
ri

ct
, r

e
q
u
i
r
e

pr
op
os
ed r

ec
la
ma
ti
on pla

n)

2
4
. 
R
& 

D
i
s
a
s
t
e
r M

a
n
a
g
e
m
e
n
t Plan

25
. 
D
e
t
a
i
l
s o

f 
th

e
 Occ

u
p
a
t
i
o
n
a
l H

fi
ve

-y
ea

r da
t
a 
o
f
 
n
u
m
b
e
r o

f
 

pa
ti
er

a
l
s
o 
n
e
e
d
s t

o
 
b
e

 sub
mi
tt
ed
)

2
6
. 

Pl
an

ta
ti

on
 and
 
G
r
e
e
n B

e
l
t 
d
e

al
re
ad
y g

ra
nt

ed i
n
 

th
e 
Di
st
ri
ct

2
7
. 
A
n
y 

o
t
h
e
r 
in
fo
rm
at
io
n

A
f
t
e
r 
th
is 

A
n
n
e
x
u
r
e
-
I to A

n
n
e
x
u
r
e
-

t
h
e 
f
o
r
m
a
t 
pr

ov
id

ed i
n

 En
f
o
r
c
e
m
e
n
t &

Mi
ni

ng
-2

02
0,
 whic

h w
il

l 
b
e 

e
n
c
l
o
s
e
c

(R
ef
er
en
ce
 -Pag

e- 
6
4 

t
o
 
6
7
 

of
E
M
G
S
!

L
e
a
s
e w

i
s
e 
N
O
C 

w
i
l
l 
b
e 

t
a
k
e
n f

r
o
m

a
n
d 

D
e
p
o
s
i
t Ve

ri
fi

ca
ti

on
/E

st
im

at
io

n

S
D
C
.

T
h
e 

pr
op

os
ed
 lea

s
e 

s
h
o
u
l
d c

le
ar
ly

de
po
si
t on 

sa
te
ll
it
e i

m
a
g
e
/
d
r
o
n
e ima

g
e

T
h
e 
m
i
n
e
a
b
l
e res

o
u
r
c
e is 

t
o 
b
e 

c
a
l
c
u
l

w
h
i
c
h

t
e 

th
e 

i
m
p
a
c
t o

f 
mi

ni
ng
 on 

t
h
e

ri
ve

rs

r
e
s
o
u
r

t
a
r
e
a
 

(b
es

t 
pr

ac
ti

ce
 al

re
ad

y

e
m
e
n
t a

s 
p
e
r 

r
u
l
e
s 
a
n
d 

re
gu

la
ti

on
,

c
a
l
t
h i

s
s
u
e
s i

n
 
t
h
e 

Di
st

ri
ct

. (L
a
s
t

a
t
s 
o
f

 Sil
ic
os
is &

 Tub
e
r
c
u
l
o
s
i
s is

e
v
e
l
o
p
m
e
n
t in 

r
e
s
p
e
c
t o

f 
le
as
es

I
V 

sh
al
l 
a
l
s
o 
b
e

 pre
pa

re
d as 

p
e
r

Mo
ni

to
ri

ng
 Guid

e
l
i
n
e
s for 

S
a
n
d

d
a
s
 a

n
n
e
x
u
r
e to 

t
h
e 

D
r
a
f
t 
D
S
R

M
-
2
0
2
0
)

Ir
ri

ga
ti

on an
d 

F
o
r
e
s
t D

e
p
a
r
t
m
e
n
t

ep
or

ts
 s

ha
ll 

a
l
s
o 
b
e

 pre
pa

re
d b

y

id
en
ti
fy
 an

d 
m
a
r
k 

t
h
e 

m
i
n
e
a
b
l
e

a
t
e
d 
ba

se
d o

n 
fi
el
d 

in
ve
st
ig
at
io
n,

t
h
e 

d
r
a
i
n
a
g
e pa

t
t
e
r
n
s o

f

a
l
o
n
g w

i
t
h 
ex

pl
or

ed m
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er
al

c
e
s 
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l 
b
e

 ref
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strict

for

strict

S
D
C

draft

S
D
C

will

r
d
 
it

Strict

of
1
1

-
f 

mineral

1
 t
h
e 
S
D
С

h
e 

District

w
e
l
l

a
s

b
o
u
t
 

d
r
a
f
t

z
i
m
u
m
 

twWo

a
s
t 

d
a
t
e
 

of

ntioned
 

in

2-19)

d
a
y
s
 

a
n
d

t
h
e 
public

M
-
-
2
0
2
0
.

will 
i
s
s
u
е

t
h
e 
p
e
r
i
o
d

e
x
u
r
e
-
l
 

t
o

F
o
r 

this 
a
 

letter
 

t
o 

t
h
e 

D
i
s

I
n
f
o
r
m
a
t
i
o
n
 

O
f
f
i
c
e
 

will 
b
e 

i
s
s
u
e

uploading
 

the 
draft
 

D
S
R 

in
 D
i
s

W
e
b
s
i
t
e
 

f
o
r 
3
0
 
days.

F
o
r 

this 
a
 joint
 

m
e
e
t
i
n
g
 

o
f

M
e
m
b
e
r
s
 

is 
required
 

for 
final

D
S
R

 
e
x
a
m
i
n
a
t
i
o
n
/
e
v
a
l
u
a
t
i
o
n
.

a
n
d 

t
h
e
n

F
o
r 

this 
a 
r
e
c
o
m
m
e
n
d
a
t
i
o
n
 

o
f

M
e
m
b
e
r
s
 

is 
required
 

w
h
o

finalize
 

t
h
e 
d
r
a
f
t
 

D
S
R
 

a
n
d 
f
o
r
w
a

t
o
 t
h
e 
D
.
М
.

S
E
A
C

T
h
e 
D
M 

o
f

 
respective

dis

P
a
g
e
 

7

a
r
e
a
,
 

site 
conditions
 

locations,
 

depth

O
t
h
e
r
 

geomorphic
 

f
e
a
t
u
r
e
s
.

R
 a
n
d 
A
n
n
e
x
u
r
e
 

1
 t
o 
I
V 

is 
prepared,
 

t
h
e
n
 

a
l

a
n
d 

a
p
p
r
o
v
e
 

it,
 

w
h
i
c
h
 

w
i
l
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b
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c
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b
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b
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c
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b
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c
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.
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h
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c
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 D
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b
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b
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c
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b
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i
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D
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c
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c
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b
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c
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c
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c
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d
e
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b
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p
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b
e
i
n
g
 

a 
public
 

d
o
c
u

a
f
t
e
r
 

approval
 

shall
 

b
e 

s
i
g
n
e
d

seal 
(in 

e
a
c
h
 

p
a
g
e
 

o
f
 D
S
R
)
 

b
y

c
o
m
p
e
t
e
n
t
 

a
u
t
h
o
r
i
t
y
 

of
 
S
E
I
A
A

will 
b
e 

uploaded
 

in
 
t
h
e 

r
e
s
p
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w
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i
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h
i
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b
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p
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p
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t
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b
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p
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c
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